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COUNCIL o f  s t a t e
Wednesday, 16th February, 1944. $

The Council met in the (Jouncil Chajnber of the Council House at Eleven of
the Clock, the Honourable the President iji the Chair.

______• • *
QUESTIONS AND ANSWERS. .

. N u m b er op  LM.S. O f f i c e r s  e m p lo y e d  o n  R e c r u i t in g  D u ty .
1. T h e  H o n o u r a b le  Mr. V."V. KALIKAR: (a) Will Government *tate

the number of regular officers of the I. M. S. still employed on recruiting duty ?
(b) How many such officers are of ‘ ‘ A 99 category and have got less than eight

years of service ?
* (c) Is it a fact that one such officer o f (i A ” category with only eight years of

service has been kept ijpr nearly 5 years at one place, in recruiting ?
(id) Will Government consider the advisability of sending such junior officer to

£et experience of active service and appoint officers of “  B ” and “ C” categories only
for such duties ? *

His E xcellency  th e  COMMANDER-in-CHIEF : (a) One. ,
(6) The officer in (a) above is of Category “ A”  and has eight years and two

months* servicft.
(c) Yes, the officer referred to in reply to (a) has been in one place since 1939.
(d) The accepted policy is to use low category medical officers for recruiting

duties wherever possible.
S ale  o f  R ecords o f  th e  R ailw ay C learing Accounts O ffic e , D elh i.

2. T h e  H o n o u r a b le  M r. V. V. K ALIK AR : (a) Is it a fact that certain
xecords of the Railway Clearing Accounts Office, Delhi, w^-e sold by a clerk early
last year and the saijj. clerk was discharged as a result thereof ?

(b) Is it also a fact that another clerk^similarly sold the office records last year
as a result of which he too was discharged and after his discharge he stabbed the
Head Clerk of the Office ? *

(c) Will Government state whether it is a fact that eveji now files and docu­
ments are missing from the Railway Clearing Accounts Office, Delhi ?

(d) If the reply to part (c) above be in the affirmative, wilj Government
state the number of such files and documents ?

The H on ourable  *Sir LEONARD WILSON: (a ) Yes. The clerk was
dismissed. %

(b) The clerk referred to was discharged nftt for selling records but for other
reasons. #

(c) and (d) No. There are no cases ponding of thefts of files and documents ia
the office.

I ndian  Cycle In d u str y .
3. T h e  H o n o u r a b le  R a i B a h a d u r  *SRI NARAYAN* MAHTHA : Will

Government state:—
(а) Whether they have come across a statement issued tot the press by the

President of the Cycle Manufacturers* Association •which met in Bombay during
October last that the cycle factories established in India are capable of meeting
the country’s demand, for civil or military purposes fully, so far as both quality
and quantity are concerned ?

(б) Whether they are aware of the fact that the India n factories are unable to
work to their full productive capacity for want of the necessary facilities, including
an adequate supply of raw materials ? %

(c) Why it is that increased imports of bicycles among other articles are being
arranged despite the shortage of shipping sp§,ce and little or nothing is being done to
lielp production within the country itself ?

The H onourable Mr. M. S. A. H YD ARI: (a ) No. %
(fc) Government of India have giv^n such facilities as it was in their power to

give. "
(c) The indigenous production of bicycles is riot sufficient to meet the whole

Indian demand, and therefore some imports are necessary. All assistance possible
in these times is being given to increase production.

( 5 ) A



The H o n o u ra A e  R ai B ah adur SRI NARAIN KAH TH A: With reference
to the answer to part (6), Sir, may I know what are the special facilities which the
Government of India have given with regard *to the import of raw materials during
the last one year? g # f

T he H on ou rab le  Mr . M. S. A .#H Y D A R I: I will let the Honorable Member
have p statement, Sir. '

The H on ou rab le  Mr . HOSSAlN IMAM: Will Government state if they- 
placed any orders for Indian cycles with these firms ?

The H on ou rab le  Mb . M. S. A. H Y D ARI: I can give no information off­
hand abo*ut this, Sir.

T he H on ourable Pandit HIRDAY NATH KUNZRU: How many cycles
have been imported during the last three months ?

The H on ou rab le  M r. M. S. A. H Y D ARI: I have no figures available.
The H on ou rab le  Pandit HIRDAY NATH KUNZRTJ : Have Government

considered the question that the imported cycles should not be so many in number
as to interfere with productidta in India?

The H on ourable Mr. M. S. A. HYDARI : Well, Sir, I think if I give a few
figures they will answer jny Honourable friend’s question. The consumption during
the war in India, both for civil and military purposes, is two lakhs of cycles a.
year. The potential capacity, not the actual capacity of Indian firms, at a very
liberal estimate is one lakh cycles a year, and there has been nothing like the import
of a lakh of cycles during the year.

The H on ou rab le  Rai B ahadur SRI NARAIN MAHTHA : I have just one
more question, Sir. With regard to (a) 1 aske d whether Government had come across- 
the statement to whioh I have referred? This question was sent during the last
session and the statemefit was made by as important a person as the President o f
the Cycle Manufacturers’ Association. It is reasonable to *ay that Government
have not seen the statement? •

The H onourabm Tthe PRESIDENT : That is your argument. What is your
question? -

The H on ou rab le  R ai B ahadur SRI NARAIN MAHTHA : My question is:
How is the Department being run without being aware of such an important state­
ment like that? .

T he H on ou rab le  th e  PRESIDENT : The Honourable Member refuses to- 
answer.

* • W ar  Situ atio n .
4. The H on ourable R a ja  YUVERAJ DUTTA SINGH : Will Government

make a statement on«the War situation, and the part played by Indian troops in
different theatres, since the statement was last made on the floor of this House?

His E x c e lle n c y  th e  COMMANDER-in-CHIEF : Sir, 1 lay a statement on
the table. *

6 council of state ' [16 th  F eb . 1944

In regard to the general war situation it has been announced that the Prime Minister wilt 
shortly be making a full statement V,o the House of Commons and I need only draw tho attention 
of Honourable Members to the fact that while, in the face of ferocious fighting, the ring draws
tighter round Germany in Europe as a preliminary to even greater events, pressure by the United* 
Nations is also being brought to bear on the Japanese, both in tlie Pacific, and in what is more or 
less our own theatres of war. The United Nations continue to dominate the situation at sea,
in the Atlantic, the Mediterranean and the North Soa, The strategic air offensive in Europe- 
against Germany’s horfle front not only persists but continues to grow by day and night. On
land, Russia’s remarkable offensive effort has not flagged and the Germans are steadily being* 
evicted froln Soviet soil. Meanwhile some of the fiercest fighting of the war is now proceeding 
as the key battle of the whole Italian campaign is joined.

In that Italian campaign, conducted fcy General Alexander with tho Fifth and Eighth
Armies, we have a particular interest. Troops from this country have, as in North Africa, played 
a conspicuous part in the drive Northwards and another Indian Division has cohook to the for® 
in battle. This, tho Eighth Indian Division, is like the Fourth and Fifth Indian Divisions,
truly representative o‘f the Army in India. It was formed ovor three years ago and some of its
Units, including two of the British Field Artillery Regiments, saw action in North Africa ; other 
of the regular Indian Units had previously fought on the North West frontier. It is composed,
like other Indian Divisions, of an element of British as well as Indian troops (a third of the
Infantry is provided by British battalions), as also in this particular case the majority of the- 
artillery. In addition there are British signallers but all the engineers are Indian as also th^
Field Ambulance, the Ordnance, and the Service Corps.



Indian Army Units include Gurkhas, Mahrattas, Sikhs; Mussalmans, Dogras and Jats 
from the Punjab; Pathans and Madrassis, while there are many others from all parts of India 
among the administrative personnel. *

The team work involved in the &ttle of Itaty is remarkable. There are the Americans 
and the British, the French, and troops frdm Frenrfi North Africa. At one time, during the 
Sangro battle, one of the Brigades of tho Eighth Indian division was temporarily under com* 
m*nd of a New Zealand formation and received a special work of appreciation for its assistance 
from Lt.-General Frey berg. In that and other battles, British and Canadian tanks have support­
ed tho Eighth Indian Division in action and intone instance artillery assistance was provided by 
gunners from Newfoundland. "

After many months of training and routine work in Iraq, Persia, and the Middle East, tho 
Eighth Indian Envision came into the line towards the end of October and has been fighting almost 
continuously ever since. Much of the fighting hâ  been extremely heavy but the keenness and 
discipline of the troops have never diminished. Lieut. General Sir Edwin Morris, Chief of my
General Staff has just paid them a flying visit and brought me a glowing report of the Division*® 
high morale and spirits.

initially the Division tdbk over the Lorino sector. Crossing thS River Bifemo was its 
first offensive job where it had only small enemy rearguards to handle. The Division’s Indian 
sappers, coping with equipment much heavier than they had p^viously handled, built their 
first bridge in Italy over the Bifomo river. Early in Novombef, after taking the villages of
Montefalcon and Montemitro, they attacked another river position on the River Trigno where 
the Germans, having as usual blown up tho bridge, were firmly entrenchejl on the hills beyond.
In the stiff fighting this assault entailed, newly arrived Indian Mule Companies were of immense 
assistance. British and Indian troops of the Division launched an attack across the river on 
November 22nd. They had to advance down-hill over difficult country, filled with thorn and 
scrub within full view of the enemy, to the river bed and yp some 2,000 foet to hill tops where 
crack German para-troopers lay in wait. Both battalions crossed the river and took their object­
ives after particularly heavy fighting. A particularly bitter struggle then took placo for posses­
sion of the village of Tufillo where the Germans staged one of their desporate house to house 
stands. Another Indian battalion crossod the river next day, capturing heights on the right 
flank, with tho result that Tufillo and another village fell in the next 48 kours and were graves 
for a largo number of tho enemy. Three other places were occupied in*juick Micccssion.

After the crossing of the Trigno River one of the Indian Brigades moved out to undertake 
a separate role under command of 78th Division and worked its way South from Vasto to capture 
Atessa and roach tho approaches to tho Sangro Rivor* At Atessa the Gurkhas went into action 
and routed the enemy in hand to hand fighting. The Division then mov€*d up to the Sangro 
River whero the German winter line offered no alternative to a frontal attack. Here, tho Eighth 
Indian Division had the honour of leading the Eighth Army’s main assault. The Division succeed­
ed in breaking into the village of Mozzagrogna, the key point of the whole German defence system.
Appalling weather and a spate in the river, however, threatened to neutralise this initial success 
but meanwhile one Indian Brigade under command of tho New Zealanders moved from Atessa,
took the town of Porano and crossed the Sangro. The Germans threw in everything thoy could 
spare to foil the Punjabis and-tho*British unit which made this crossing. The river rose some
4 feet behind our troops, cutting off supplies, but the battalions held their ground and after a 
tense struggle managed to establish thomselves firmly on kigh grount}, Tho attacft then pro­
ceeded around Mozzagrogna with Gurkhas and British troops in the van. Here the bridge across 
the river was within full view of the enemy and under constant gunfire.

On November 27th, supported by tanks, Gurkha and British troops f<fught their way into 
the village of Mozzagrogna. The Gurkhas were counter-attacked by tho enemy using heavy 
tanks and flamo throwers but they kept at it. Gorman infantry resisted until their ammunition 
was exhausted then the struggle went on with kukri and bayonet. Our owiv tanks, owing to 
an anti-tank obstaclo, were unable to get into tho village to tako on the German armour and the 
British unit insisted on extricating tho Gurkhas from their position. Another battalion of tho 
Division, supported by sappers, attacked again the next night and succeeded finally in driving 

{ the exhausted Germans from their collars and dugouts in a grin^battle of hide and seek while 
| the Gurkhas cle.'inod out the far side of tho town. British troops moanwhilo wont on and rushed 

the village of Romagnoli. For this outstanding piece of work the Division received a special 
| mossago of congratulation from General Montgomery. The Mahrattas now attacked Reddicopi 

ridge and with the aid of tanks took the position, despite a maze of underground dugout defences, 
some of which wore 20 foet deep. When the Punjabis, going through the Mahrattas, reached 
Lanciano the German winter line was broken. %

It had been anticipated that the enemy would then make a stand on the Pescara River 
but in fact ho brought two new Divisions into the line and decided to holcFon the Moro. Originally 
tho Eighth Indian Division’s task was to hold a firm lino while Canadian and Now Zealand troops 
pushed through but, in consequence of the German stand, tho Division had to tako a hand.
Indian Sappers built what was known officially as the “ impossible Bridge ” between precipitous 
banks with narrow approaches. Crossing this and therefrom biting off little chunks of enemy 
hold territory each night our troops managed to extend the bridgehead and to cut t̂he lateral 
road between Ortona and Orsogna at throe places. •

That, together with some useful and plucky efforts by tho Divisional Reconnaissance Regi­
ment, siims up the splendid work of the Eighth Indian Division in Italy to the present*,moment. 
More will undoubtedly bo heard of the'm. »

Turning to the war against Japan wo find the steady attrition of the enemy’s Naval and mer­
chant shipping by Allied sea and air power continuing .steadily, while pressure over land in the 
Central and South West Pacific and in the South East Asia Command is Bteadily increasing in 
the air and on the ground.

QUESTIONS AND ANSWERS 9 7



On our own immodiate front, tho Allied Air Forces of Lord Louis Mountbatten’s command,
have, since I last spoke to you, greatly increased their coordinated offensive action in depth, 
weight and frequency. Of special interest to us istthe fact that the Indian Air Force, in addition 
to continuing its hazardous and important Foconnaissanc* work, is also in offensive action on 
the Arakan front with Vengeance Dive Bombers in support of the Fourteenth Army. The 
Allied Air Commandfer, Air Chief Marshal Sir Richard Peirse, tells me they are shaping well. 
The bulk of the Fourteenth Army, which I have no doubt will become as famous in its turn as 
the‘Commonwealth’s Eighth Army, is drawn from the Indian Army. Its Commander, Lieut.
General Slim, himself belongs to a Gurkha Regiment and has probably seen more varied fight­
ing in the present war than any other Indian Arnfy Commander. He commanded a Brigade of
the Fifth Indian Division in the Sudan and Eritrea. He commanded the Tenth Indian Division 
which crossed from Baghdad and engaged the Vichy French in North Syria and thfcn turned baok 
on its tracks to drive into Persia anti join up with the Russian Forces in 1941. From there 
General Slim went on to command a Corps in Burma under General Alexander and was an inspira­
tion to everyone in that fighting withdrawal to the Indian border.

Today, the Fourteenth Army is fighting the enemy at every possible point on the Burma 
border. There is heavy *fighting on the Arakan front. Elsewhere the fighting, though on a 
relatively small scale, is arduous and continuous. Typical of the spirit of our troops was 
the deed which won for Jemadar Gaje Ghale of the 5th Gurkhas the award 1t>y His Majesty of
the Victoria Cross for exceptional gallantry in an action in the Chin Hills.

It is in recognition of the services rendered by personnel of the Indian Services during the 
present war that His Majesty the King Emperor recently approved the award to such personnel 
of certain British decftftitions. Personnel of the Indian Army have became eligible for the 
award of the Military Medal : personnel of the Royal Indian Navy for the Conspicuous Gallantry 
Medal and the Distinguished Service Medal and personnel of the Indian Air Force for the con­
spicuous Gallantry Medal, the Distinguished Flying Medal and the Air Force Medal.

Recently on the Arakan front, the enemy have reacted violently to the steady pressure 
against their forward positions. The Japanese patently hoped, and openly boasted, that they 
were about to repeat the events of last year on the Arakan when, late in the season, their flank 
attacks on our lines of communication forced a withdrawal. They put Jn their counter-attack 
in the left rear and flank of the Seventh Indian Division which is today commanded by Major 
General F. W. Messervy, General Messervy commanded a special force which was the spear­
head of the Fifth Indian Division’s drive into Eritrea in 1941 and subsequently was conspicuously 
successful commanding the Fourth Indian Division in tho Western Desert when the Eighth Army
relieved Tobruk and drove forward to Benghazi, and beyond, in the winter of 1941-42. Under
his leadership the Sqpfenth Indian Division in the Buthidaung area have stood fast on the posi­
tions they have won, despite the apperance of Japanese in their rear. ( We have direct evidence 
that this tenacity on tjjie part of our troops was not in the least according to tho Japanese plan 
and that the refusal of the Seventh Indian Division “ to retreat in confusion ” at the first dis­
play of initiative on the part of the enomy is proving most disconcerting to an over-confident foe. 

 ̂ More wili also be heard in tho future of the Royal Indian Navy, which continues to make most 
impressive progress in the development of its training establishments and tho strengthening of
its fighting power. . Week in week out, ships of the Royal fndian Navy patrol India’s coasts 
and. with the help of tho Royal Navy, give our convoys and coastal shipping a remarkable degree 
of immunity from attacfc when you*consider the circumstances in which we are placed by the 
proximity.of a powerful enemy. .

Off tho Arakan coast light coastal forces of the Royal Indian Navy have been playing the 
same important role*as they did in the operations of last year. These “ little ships,” although 
they are seldom in the news, carry out constant patrolling in coastal waters off the Arakan and 
it ia only occasionally that we hear of their activities such as the recent action when they bom­
barded Rttmree I&land, some 50 miles South of Akyab.

A short time ago in a broadcast summing up the progress of our war against Japan I warned 
the public that the Japanese would do everything in their power, oven though they were unable 
to undertake an invasion of India, to create <ft diversion aimed at relieving pressure against them 
on the Burma front and at breaking up, in any way they could, the efforts being made to create 
a Major base in India for operations against them. That is the motive behind their very oc­
casional and widely separated air attacks on India as al*o of the turning movement they 
are attempting on the Arakan front. The limited nature of their air effort bears witness of the 
dominance of our air forces. They may very well make further efforts of the kind but nothing 
they can do will divert us from our purpose.

c ' •
Salary  and  Allowances of Colonel J. A. A ptleton, A dviser to the R ailw ay

Board .
5. The H onourable RajacYUVERAJ DUTTA SINGH : Is it a fact that

one Col. J. A. Appleton, U. S. Army, formerly General Manager of the New York
Zone of t̂ ho Pennsylvania Railroad Company, has been assigned as an adviser to
the Railway Board, at the request of the Government of India ? If so, is there no
official even European available in India to take up this appointment ? What are
his duties and emoluments ?

The H onourable Sir LEONARD WILSON : Yes, for a period of a few
months. The object of Government is to obtain the advice of an expert in railway
operation in America and hi? duties are to examine informally the operating methods
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employed by Indian Railways and to auggest improvements; the United State
Government bear the expenses connected with Colonel Appleton's salary and allow­
ances. • •

The H on ou rab le  M r. HOSSAIN *IMAM : Has he been assigned to any
particular Railway ?

T he H on ou rab le  S ir LEONARD WILSON: For this investigation, no,
Sir. ,

The H on ou rable  Pandit HIRDAY NATH KUNZRU: Will he atoo look
into the question of the inordinate dekiys in the arrival of the trains at their desti­
nation ?

The H on ourable S ir LEONARD WILSON : I have no doubt that that
will appear in Colonel Appleton’s report to the Railway Board.

# M r. B. C. L. Bean. .
0. The H on ourable  R aja  YUVERAJ DUTTA SINGH : (a) Is it a fact

that one Mr. Bean, who is said to belong to the “  Supopor revenue establishment of
the Indian State Railways ” in course of an address at a Rotary Club Luncheon at
Cape Town, advised the summary expulsion of the entire Indian community from
South Africa ? Who is this Mr. Bean, and what is the appointment he holds in
India ?

(6) Do Government propose to take any action against him for indulging
in controversial political and racial propagandann South Africa?

The H onourable Mr. A. Y. P A I: (a) and (6). One Mr. B. C. L. Bean is
reported to have spoken in the manner stated by tlie Honourable Member. Mr . 
Bean was employed as Divisional Superintendent, N.W.R., ^t the time of his retire­
ment in September, 1941. The Honourable Member’s attention is invited to Govern­
ment of India’s Press Note, dated the 7th December, 1943, in which it has been
explained that Mr. Bean has now no connection with the Government of India and
that whatever he may have said can only be his personal, views. Government
cannot take any action against him for expressing these views.

C iv il  Aviation  in  the  post-w ar . PERiot>.
7. The H on ourable R aja  YUVERAJ DUTTA SINGH : Do Government

propose to'take steps to see that no .foreign Companies would be given control in 
running internal civil aviation in India in the p j^t-War period and that the
personnel would preponderatingly be Indian?

The H onourable Sir MAHOMED USMAN : I would refer t£e Honourable
Member to the reply given in the Legislative Assembly to parts (a) and*(&) of Mr. K.

 ̂ C.. Neogy’s starred question No. 247 on the 9th of August, 1943. ^
| I nvestigation of W ar Crimes b y  a Commission of the U nited  N ations.
, 8. The H onourable R aja  YUVERAJ DUTTA SINGH* Is it a fact that
Va United Nations Commission for the investigation of War crimes has been set up in 

London, and if so, is there any representative of India on that Commission ? If so,
V who ?

 ̂ The H on ourable Sir FIROZ KH^N'NOON: #Yes, Sir Samuel Ranganadhan
represents India.

Offer of W heat b y  Ca n a d a .
9. The H onourable R aja  YUVERAJ DUTTA SINGH : (a) Is it a fact

that the Canadian Government’s offer of 100,000 tons of wheat* u>r the relief of the
distressed people of India was rejected by Mr. Amery, thn Secretary of State for
India on behalf of this country ? If so, why ?

(b) Why was no arrangement made to provide shipping space for wheat when
shipping space was made available for the knport of whisky, and other articles of
luxury, into India ?

The H onourable Mr . B. R. SEN : («> No, Sir. *
(b) Shipping space has been made available for wheat from*overseas; the ques­

tion, therefore, does not ari ê.
U nited Nations R elief and  R ehabilitation A dministration.

10. The H onourable R a ja  YUVERAJ DUTTA SINGH : (a) Is it a fact that
India has been asked to pay about 36 million dollars as her contribution to the
United Nations Relief and Rehabilitation Administration ? If so, what exactly
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will be the object for which the fund is created ; and will the previous sanction of the
Central Legislature be obtained before payment is made ?

(b) Who are the representatives of India on the XL N. R. R. A. ?
(c) Have the U. N. R. R. A. paid, or will be asked to pay any amount for the

relief and rehabilitation of the famine striken people of India ?
The H on ou rab le  Mr . N. R. P1LLAI: (a) and (c). The attention of the

Honourable Mtmber is invited to the replies given by me to questions Nos. 96 and
105 on the 19th and 20th November, 1943, respectively.

(b) Sir Girja Shankar Bajpai, Agent-General for India in U.S.A., is India’s
representative on the council of U. N. R. R. A.

Quinine  Production .
11. The H on ou rab le  R a ja  YUVERAJ DUTTA SINGH: (a) Has the atten­

tion of Government been 'drawn to tho statement of Mr. Amofy, Secretary of State
for India in reply to a question in the House of Commons about the 10th December,
1943, that “ quinine is produced in India and supplies there are adequate ” ?

Are Government aware that quinino is urgently needed in Bengal and elsewhere
in this country on a. veryjarge scale to meet the normal and abnormal demands of
the rural population ?

(6) What is the average amount of quinine produced in India, and the amount
of quinine imported from outside every year ? *

(c) Will Government state why shipping space was made available for
the consignment of a cargo of-whisky to Bombay, and not for stuffs, medicines, or
other much needed articles for the suffering people of India ?

The H on ourable  &’r JOGENDRA SINGH: (a) Yes.
(6) The Honourable Mtmber’s attention is invited to the reply given to part

{a) of question No. 154 by Mr. Amarendr# Nath Chattopadhyaya in the Legislative
Assembly on the 19tl  ̂February, 1943.

(c) The Honourable Member’s impression is not correct. Shipments of whisky
have been comparatively small and were never made at the expense of medicines
or other essential articles of civil supply available for shipment to India.

The H on ou rab le  Pan1>it HIRDAY NATH KUNZRU : May I ask whether
the Government consider that the supplies are adequate for the whole of India, or
for Bengal ?

The H on ou rab le  th e  PRESIDENT : Supplies of what ?
The H on ou rab le  P andit HIRDAY NATH KUNZRU : Quinine. Part (a)

of the question refers to a reply given in the House of Commons on the 10th of
flecember, 1943, to tlie effcct that quinine was produced in India and that the
supplies here were adequate. For which area did the Secretary of State mean that
the supplies were adequate—for Bengal, or for the whole of India ?

The H on ou rab le  S ir JOGENDRA SINGH : I think his reference was to
Bengal. We have allotted to Bengal for 1943-44, quinine 89,000 lbs. ; cinchona
24,000 lbs.; and atabrine 7 million tablets? Thu quantity of quinine is equivalent
to about 9 million treatments ; the cinchona to about 2 million treatments ; and the
atabrine to about half a million treatments. So, it was adequate so far as Bengal
was concerned.

The H on ou rab le  P andit HIRDAY NATH KUNZRU : What is the number
of doses that a man is supposed to take, according to this calculation ? Is the
quantity mentioned sufficient for the treatment of 9 million people ? I should like
to know what is the basis of the calculation ?

The H on ourable  Sir JOGENDRA SINGH : I have given the numbers as
calculated by medical experts. .

Tiie H on ou rab le  Sir DAYID DEVADOSS : Was there a complaint from"
Madras that there was not sufficient Quinine to treat patients with especially from
the medical practitioners there ? *

The H on ourable  Sir JOGENDRA SINGH : I require notice of that question.
The H on ou rab le  P andit HIRDAY NATH KUNZRU: Are Government

certain that even Bengal has sufficient quinine for its needs ?
The H on ourable  Sir JOGENDRA SINGH : I cannot definitely say. The

position is this. We produce in India only 90,000 lbs. of quinine, and there is no
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other source from which quinine can be imported. We are trying to meet the demand 
by getting atabrine and other medicines#for treating malaria.

The H on o u ra b le  P andit HIRDAY NATH KUNZRU: Has any research 
work been undertaken in India in order to fifld a substitute ?

The H on o u ra b le  S ir JOGENDRA SINGH : We are trying to increase the 
production of quinine on the Russian system. Under the system which Russia has 
discovered, cinchona plants after about three years’ time can be cut down to get 
quinine. Other substitutes are those which I have already mentioned—atabrine 
and things of that kind.

The H on o u ra b le  P andit HIRDAY NATH KUNZRU: Has any research 
been undertaken in India in order to find a substitute for quinine ?

The H on ou rab le  S ir JOGENDRA SINGH : I require notice of that 
question. # ,

A ir  R ou te from  th e  U.S.A. to  India.
12. The Honouhabi^s Raja YUVERAJ DUTTA SINGH: Will Govern­

ment give such details as may be available of the new air route betweea 
the U. S. A. and India as a freight service from Patterson Field, Ohio— the longest 
freight line in the world, 14,000 miles to India ? °

H is E x c e lle n c y  th e  COMMANDER-in-CHIEF : The Air Route referred1 
to by the Honourable Member is operated by the United States Army Air Force Air 
Transport Command. It is devoted .exclusively id the carriage of military freight 
and personnel vital to the United Nations’ war effort.

R ecruitment for the Indian  A ir F orce and  R oyal  I ndian  Na v y .
13. The H on ou rab le  R a ja  YUVERAJ DUTTA SINGH : With reference

to the gratifying statement of His Excellency the CommandeV-in-Chief in India in. 
course of a broadcast from New Delhi on the 13th December, 1943, that “  The 
majority of the troops and a proportion of naval and air forces already in action 
against the Japanese are Indians ” , will Government state whether they are mak­
ing redoubled, efforts to recruit an ever increasing number of Indians for the 
naval and air forces so that the operations against the Japanese inay result in speedy 
victory to the Allies ?  ̂ *

His E x c e lle n c y  t h e  COMMANDER-in-CHIEF : I can assure my Honour­
able friend that Government*ore sparing no efiort to obtain as many Indians as 
possible for the Royal Indian Navy and the Indian Air Force. The House may 
have noticed that a vigorous publicity drive is in progress to stimulate recruitment 
to the two Services. The recruiting organisation, both at Headquarters aftd in the 
Provinces, has been progressively strengthened, and the whole question is conti­
nually receiving my personal attention.

A p p l i c a t i o n  o f  t h e  A t l a n t i c  C h a r t e r  t o  I n d i a .
14. The H on ou rab le  R a ja  YUVERAJ DUTTA SINGH: * (a) Has thê  

attention of Government been drawn to a statement of Mr. Wickham Steed, former 
editor of the Times in London, that he has been authorized by Mr. Amery, the 
Secretary of State for India, to say that “ ttfe Atlantic Charter obviously applies- 
to India ” , vide the Hindustan Times, dated the 15th December, 1943, dak 
edition ?

Are Government in a position to corroborate the statement of Mr. Wickham 
Steed by a reference to the Secretary of State for India ? ^

The H on ourable  Str MAHOMED USMAN : I have a^en the Press report
referred to. I see no reason to make a reference to the Secretary of State, as 1 do* 
not doubt the authenticity of the statement attributed to him.

L ack of A ssistance on the  part of E uropean W omen in the task of orga­
nising W elfare of the F ighting F orces.

15. The H on ou rab le  R a ja  YUVERAJ DUTTA SINGH : Is it a fact that
there is a lack of assistance on the part of “ British Women ”  in Indib to army wel­
fare ; and what steps do Government propose to take to improve welfare facilities for
British troops, or other troops serving in India ? 41

The HoiVourable Sir FIROZ KHAN NOON : There is no lack of assistance 
on the part of European women in the task of organising welfare of the fighting 
services—both British and Indian—wherever it is possible to give it. There are

QUESTIONS AND ANSWERS I I



ft •

iiowever certain unavoidable limitations due to the fact that troops are largely 
^concentrated for training in jungle areas \jhere accommodation for women is non­
existent. • (

In reply to tl\e latter part of the cfuestion-I can only say that so much is being 
done that it is impossible to describe it adequately within the limits imposed by ai* 
^answer to a question. In brief, both the material and mental welfare of the serving 
soldier are catered for, and also in every wav possible that of their families at home. 
As regards the first, very large sums have rbeen expended upon the provision of 
litera/ture, outdoor and indoor games, radioB, gramophones and alfio^on the cons­
truction of recreational institutes, furnishing and equipment. Concert parties are 
Also employed, and tlrs side of welfare activity has recently been strengthened by 
the extension of the well known Entertainments National Services Association to 
ihe India Command and the establishment of its Indian counterpart in this country, 
which will, it is hoped, ultimately produde as many as 20 touring parties of really 
high class artists.

The mental side of welfare is provided by a system of education designed both 
to teach the soldier what he is fighting for and also to help him to become a fetter 
citizen when he returns to civil life after the war. It includes instruction in trades 
and vocations so as to enable him to be more easily reabsorbed into the agricultural 
or industrial life of his country. Very large sums have been spent on the provision 
•■of libraries and of equipment for (teaching handicrafts. The morale of men’s families 
is catered for by the Soldiers, Sailors and Airmen’s Association as regards British 
troops and by the Indian Soldiers Boards assisted by the Civil Liaison Officers 
organisation in the case of Indian troops. The duties of these two inter-connected 
bodies is to investigate complaints of absent soldiers and also of their families and 
to safeguard their interests1 in every possible way. A start has also been made with 
-a provision of Indian women welfare workers.

In addition to the governmental w elfare organisation a great deal of invaluable 
voluntary service'to the troops both British and Indian is continually carried on by 
philanthropic bodies and private persons all over the country. *
' R einstatement of I ndian E vacuees in  B urm a .

16. The H on ou rab le  R a ja  YUVERAJ DUTTA SINGH : Will Government 
state whether they have evolved any plan to reinstate the Indian evacuees in Burma

lifter the war ? If so, will they make a statement on the subject ?
The .H onourable Mr . A. V. P A I: The matter is engaging the attention of

■the Government of Ifldia, and So'far no concrete proposals in this regard have been 
formulated.

The H on ou rab le  P andit HIRDAY NATH KUNZRU : When may we 
expect an announcement on this subject ?

The H on ou rab le  M r. A. V. P A I: The Government of India will decide on 
their course of action when they are in possession of the proposals of the Govern­
ment of Burma on the question of the reconstruction of that country after its 
liberation.

R ailw ay  F reight for Ice on the B engal Assam R a il w a y .
17. The H on ourable  Mr . KUMAR SANKAR RAY CHAUDHURY; 

Will Government state the respective distance and railway freight for ice from 
Calcutta and Raj bari a station on the Bengal Assam Railway to Goalundo its 
terminus on thr> Padma ?

The Honoura^j^e Sir LEONARD WILSON : Information has been called
for and a reply will be laid on the table in due course.

I nadequacy  of the Co^l quota f ixed  for the Glass I n d u stry .
18. The H on ourable M r. KUMAR SANKAR RAY CHAUDHURY: Will

•Government state what representations, if any, have been received from the 
•committee oft the Bengal Glass Manufacturers' Association about coal shortage 
and what steps have been taken in the matter ?

The H onourable Sift LEONARD WILSON : Towards the end of June,
1943 the Bengal Glass Manufacturers’ Association prepared a scheme for the trans­
port of coal to its member factories by lorries up to Katwa in the Burdwan District 
-and thence by country boats by the rivers Ganges and the A jay. The" scheme was
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examined and found to be impracticable. The Association was informed
accordingly.

2. In January, 1944 the Association sent a representation referring to the
inadequacy of the quota of coal^ixed fof ttys glass industry and complaining of the
relatively smaller Bhare allotted to factories .not engaged on war production. The
matter is under consideration. * *

Control on Machine  T ool Manufacturers . •
19. The H on ou rab le  Mr . KUMAR SANKAR RAY CHAUDHURY Will

Government state what control, if any, has been imposed on machine tools^
manufacturers' in India and with what effect and object?

The H on ourable Sir FIROZ KHAN NOON (on behalf of Supply Depart­
ment) : 1. The control on machine tool manufacturers in India is specified in the*
Machine Tool Control Order, 1941, which was published in the Gazette of Indiay 
dated 15th February, 1941. The Order prohibits production without a licence
granted by the Machine Tool Controller who may specify the description and numbers*
of machine tools to be produced, the purpose for which.they may be sold and the
persons to whom they may be sold.

2. The object of the control is to ensure that machine tools of the required type
are available in sufficient numbers for war requirements ancf *are put to the best
possible use.

3. The effect of the Order has been to concentrate on essential items, to use
capacity for the purpose -for which it is best suitdtt and arrange distribution in an
order of priority related to war needs.

The H onourable Mr . KUMAR SANKAR RAY CHAUDHURY: Have the
machine tool manufacturers made any grievance of this Order that has been passed ?

The H onourable Sir RAMASWAMI MUDALIAR : *lftay I answer that
question ? No. Sir. ,

I n d ia ’s W ar  effort.
20. The H on ourable  M r. KUMAR SANKAR RAY CHAUDHURY : Will

Government state what are the contributions of India in men and materials o f
different kinds towards the war in its different theatres up to «date, to carry on a
propaganda about which a deputation of Indians have been sent to Great Bri tain
and the United States lately? . • •

The H onourable Sir MAHOMED USMAN : The gentlemen have been sent
to talk about India's war effort in all its various spheres and phases. They 1iave
studied the material which has already appeared in the preqp and in Government
publications. Before their departure from India, they were also sent on a tour of
shipyards, dockyards, Naval units, R. I. N. depots, H. M. I. ships, Army and Air
Force training centres, textile mills, leather factories, motor workshops, armaments
and ammunition factories, etc., to enable them to see India’s war-time activities Tor 
themselves so that their talks may carry conviction." #

Mr . F rank  Pa r r .
21. The H onourable Mr . KUMAR §ANKAR RAY CHAUDHURY : Will

Government state -what are the respective special qualifications of Mr. Frank Parr
appointed as the Steel Commissioner and Mr. E. D. McCallum his assistant and
why no Indians were selected for these posts?

The H onourable Sir FIROZ KHAN NOON (on behalf of Supply Depart­
ment) : Mr. Parr was Director of several steel companies in the United Kingdom
and was also a member of the International Rail Makers Committee and Chairman
of one of the British Re-rollers sections of the Cartel Committee. During the war
he first worked in the United Kingdom Iron and Steel Control as Liaison Officer for
the London and South-Eastern area. He was*later appointed Director of Plant
Progress and was primarily responsible for building and equipping all iron and steel
expansion schemes. • •

2. Mr. McCallum holds the Diploma -of Master of Arts with first class honours
in Economic Science from the University of Glasgow. In 1923 he was appointed
Lecturer in Economics at King's College in the University of Durham. In 1927 he
was nominated for the Rockefeller Fellowship and was granted one year's leave of
absence for study particularly of* the iron and steel industry in the United States o f



America. In 19^P he joined the Statistical Department of the United Kingdom
iron and Steel Control, as Assistant Director of Statistics. His work was—

(t) to supervise the statistical information colleoted by the Iron and Steel
Control, more especially J)he*statistif8 of the iron and steel distribu­
tion scheme ; and •

(ii) to dea! with certain general aspects of the iron and steel distribution
. scheme.

3. The Government considered it most desirable in the interests of the war effort
to  take steps to co-ordinate the production, import, allocation, movement and
utilization of steel; and to that end to appoint a Steel Commissioner assisted by an
officer with wide Statistical experience. They were fortified in this by the views of
the Anglo-American Steel Mission which visited India and Allied countries in 1943.
Government found it necessary to appoint these officers as all suitably qualified
Indians were already holding other responsible posts.

Quality  of food grains supplied  to Calcutta .
22. The H on ou rab le  M r. KUMAR SANKAR RAY CHAUDHURY : Will

Government state whether their attention has been drawn to the grievance
made by the Calcutta Corporation that the foodgrains supplied to them by
Government are unfit for human consumption ? If so, what steps have Government
taken to ensure that the foodgrains supplied to greater Calcutta would bo fit for
human consumption ?

T he H on ou rab le  M r. B. !R. SEN : Government are aware that among the
very large quantities of foodgrains sent to .Calcutta the quality has not been uniform,
but they are not aware of any consignments unfit for human consumption. It is
the responsibility of receiving Governments to arrange for the inspection of consign­
ments before despatch, and supplying Governments have been instructed to pay
special attention to the quality of the grain provided by their agents.

The H on ourable  Pandit HIRDAY NATH KUNZRU : Has any officer of
the Government qf India inspected the foodgrains ? *

TmS H on ou rab le  Mr . B. R. SEN : No, Sir. But, as I said, it is the respon­
sibility of the receiVing administration to arrange for inspection at the point of
receipt. # „

The H on ourable  Pandit HIRDAY NATH KUNZRU : Would it not be
advisable for the Government of India to have som& information on this subject
through their own officers 1

Thxi HonourabiSb M r. B. *R. SEN : We Tiave brought this complaint to the
notice of the Bengal Government and they are taking steps to improve their arrange­
ments at the receiving points.

The H on ourable  Mr. SUSIL KUMAR ROY CHOWDHURY: Is the
Honourable Member aware thdt the Food Minister of Bengal, Mr. Suhrawardy, has
made a grievance that this foodstuff has been supplied by the Government of India
And the Provincial Government are not responsible for it ?

The H onourable Me. B. R. SEN : If such a statement ha£ been made, the
statement is not correct. *

The H on ourable Mr . KUMAR SANKAR RAY CHAUDHURY: Do I
take it, Sir, that the Government of India, who supply the foodgrains, do not see
whether the foodgrains supplied are good or bad ?

The H on ourable  Mr . B. R. SEN : The Government of India does not’ supply.
The Government of Mdia gives a quota to the supplying administration and it is 
the responsibility of the receiving administration to send their agents to the supplying
administration and take over the stock after inspection. ,

The H o n o u r a b l e  Mr. KUMAR SANKAR RAY CHAUDHURY : Under
whose control is the purchase made ? #

The ^Ho n o u r a b l e  Mr. B. E,. SEN : Purchase is made by the supplying
administration* but. before the stuff is despatched the reoeiving administrations
are supposed to make their inspection.

T he H on ourable Mr\ KUMAR SANKAR RAY, CHAUDHURY: After
the purchase, is it open to the receiving administration to reject any stuff which
they find unsuitable ? *
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The H on ou rable  Mr. HOSSAIN IMAM : Would it not be better, Sir, that

the stuff should be examined at the purchasing centre rather than its being rejected
at the receiving centre thus involving unnecessary haulage ?

The H on ourable  Mr. R. SEN : # Tho stuff that is rejectod is not returned.
R ationing  of SaUt, etc . in Calcutta .

23. The H on ou rab le  Mr . KUMAR SANKAR RAY CHAUDHURY: Will
Government state whether they contemplate organising tho rationed supply of
salt, coal and kerosene also for greator Calcutta ? •

The H onourable M r. B. R. S®N : Tho Bengal Government do not contem­
plate the rationing of salt, coal and kerosene oil in greater Calcutta at present.

The H onourable Pandit HIRDAY NATH KUNZRU: May we know the
grounds of their refusal ?

The H onourable Mr . B. R. SEN : So far as I know, the reason is that it is
necessary to have at least a month’s reserve before rationing of any article is intro­
duced and the Bengaf Government have not got a month’s stock of these articles.

The H on ourable Pandit HIRDAY NATH KUNZRU: Are Government
aware of the high price of salt generally in Bengal including Calcutta ?

The H on ourable M r. B. R. SEN : I am sure they are.
Transmission of Mails by  B oat across th e^ udma River .

24. The H on ou rab le  M r. KUMAR SANKAR RAY CHAUDHURY : Will
Government state whether they contemplate removing the inconvenience of
the people of Manikgunj sub-division in Dadba district caused by the running

*of the postal service from Calcutta and other places on alternate days by
adopting the old system of transmitting mails by boats daily across the Pudma or
otherwise ?

The H onourable Sir MAHOMED USMAN : Prior^to th$ 15th November,
1943 mails to and from Manikgunj were conveyed by the Goalundo-Bahadurabad
steamer service which ran on alternate day .̂ From the 15th November such mails
have been diverted to the daily steamer service running between Narayanganj and
Goalundo. The Manikganj post office is, therefore, now receiving and despatching
mails daily. The transmission of mails by boat across the P«udma is not considered
safe by the district authorities.

The H onourable M r. KUMAR SANKAR RAY GHAUDHURJ : Was that
not being done previously all these years '!

The H onourable Siif MAHOMED USMAN : At present the authorities think
it is not safe. That is why we have altered this. * #
E xam ination  b y  R a il w a y  E xperts of the Operating  ̂ Methods employed  by

Indian  Ra il w a y s .
25. The H on ou rable  M r. KUMAR SANKAR RAY CfiAUDHURY: Wiir

Govq§nment state whether any railway experts have come from England and
the United States and with what object ? •

The H on ou rab le  S ir LEONARD WILSON: Yes, one from England and
another from the United States. They have been invited to ex an ine infcin al]j
the operating methods employed by Indian Railway sand to suecest innproTeirents
to the Railway Board. •

Increase in  r ail w a y  Far es .
26. The H on ourable  M r. KUMAR SANKAR RAY CHAUDHURY: Will

Government state whether the Government contemplate the raising of the railway
freights, if so, how and" why ? •
 ̂ The H on o u ra b le  Sir LEONARD WILSON : Incffease in railway freights,

i f  an^, which Government have under immediate contemplation will be referred to
by the Honourable Member for Railways in his Budget speech in another place or
m my Budget speech which will be made shortly.
A ppointment of Mr . K . F. Sobh an , as D eputy Controller G eheral, Civil

Supplies , B engal . •
27. T he H on ou rab le  M r. KUMAR SANKAR RAY CHAUDHURY : Will

Government state what special qualifications and experience does Mr. K. F. Sobhan,
a member of the Indian Police Service, possess for being appointed as Deputy
Controller General of Civil Supply, Bengal, and by whom has ho been so appointed ?



T h e  H o n o u r a b le  Mr . M. S. A. H Y D A R I : Mr. Sobhan was appointed by 
the Government of India because while serving under the Government of Bengal 
he had been reported as having done gobd wyrk on the Civil Supplies side and was 
therefore conversant with the problems 4ie would fcave to deal with as Deputy 
Controller General, Cjvil Supplies. # •

R ehabilitation  of D estitutes in  B e n g a l .
28. T h e  H o n o u r a b le  M r. KUMAR SANKAR RAY CHAUDHURY : Will 

Government state what steps they are taking for the rehabilitation of people 
brought to ruin by famine in Bengal as regards their health and economic 
position ? . a

T h e  H o n o u r a b le  M r. B. R. SEN : The Government of India are informed 
that plans and estimates have been drawn up for rehabilitation of destitute persons 
in Bengal which include the opening of hospitals and dispensaries, children’s hemes, 
orphanages, homes for women and other destitutes ; milk canteens ; work centres; 
special assistance to fishermen, potters, and other artisans, and the financing o f 
cattle purchase, house buildmg, and redemption of lands sold in all seriously 
distressed areas. These plans and estimates are now under the consideration 
of the Government of Bengal; meanwhile rehabilitation work is proceeding on the 
above lines. f

T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU: Where is the re­
habilitation work proceeding ?

T h e  H o n o u r a b le  M r . B. R. SEN : In most of the distress areas.
T h e  H o n o u « a b £ e  P a n d it  HIRDAY NATH KUNZRU : Can the Honourable* 

Member tell me»the name of any district where rehabilitation work is going on ?
The H o n o u r a b le  Mr . B. R. SEN : I want notice, Sir.
T h e  H o n o u r a b le  <-Mr. KUMAR SANKAR RAY CHAUDHURY: Is the 

Government doing anything by way of famine relief work to give employment to the 
unemployed ? t

T h e  H o n o u r a b le  M r. B. R. SEN : I have enumerated the items which the 
Government of Bengal propose to take up.v Some of the work has already been, 
taken up and the rest will be taken up very soon, I understand.

• NOTICESOF MOTIONS FOR ADJOURNMENT.
(1) Su p p l ie s  of  F oo d stu ff s  to  D e f ic it  A r e a s .

T h e  H o n o u r a b le  t h e  PRESIDENT : Honourable Members, I have received 
three notices* o f Motions for AdjoufBinent and I will deal with them in the order of 
priority in .which they Vere received. The first one, which I shall read to you, is 
from the Honourable Pandit Hirday Nath Kunzru. It runs :—
L “ Sir, I beg to ask Tor leave to make a Motion for the Adjournment of the business of the 
Council for the purpose of discussing a definite matter of urgent public importance, viz., the failure 
of the Government of India to arrange for the regular despatch of adequate supplies of food­
stuffs to the deficit dteas.” ' -
Honourable the Leader of the House, His Excellency the Governor General has taken 
a personal interest in this matter and I tfiink this is a very  important Motion for 
Adjournment. I propose to {idmit it suVject to the request I made the other day 
that if you are inclined to give a day for the discussion of this subject, I shall request 
the Honourable Member not to move this Motion .

T h e  H o n o u r a b le  S ir  MAHOMED USMAN (Leader of the House): I  am 
prepared to give a day for the disoussion, Sir.

T h e  H o n o u r a b le  t h e  PRESIDENT : Then that settles this question.
T h e  H o n o u r a b le  B a n d i t  HIRDAY NATH KUNZRU (United Provinces 

Northern : Non-Muhammadan): I should prefer to discuss the matter on the day 
that Government allots to us. *

T h e  H o n o u r a b le  Sifc MAHOMED USMAN : What I said was that lam  
prepared to give a day for the discussion of the food situation on the distinct under­
standing that this Adjournment Motion will not be moved on that day.

T h e  H o n o u r a b le  t h e  PRESIDENT*: If the food situation is discussed, you 
will have a better opportunity than the 15 minutes you will be allowed if you press* 
this Motion. *

T h e  H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU : I entirely agree 
with you, Sir. t •
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T h e  H o n o u r a b le  S ir  MAHOMED USMAN : A day  will be # provid ed  fo r  the 
discussion  o f  the fo o d  situation .
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(2) iM thi ch arge  by tjje  P o lice  a t  A m ritsar. *
The H on o u ra b le  th e  PRESIDENT The second Motion for Adjournment 

o f  the House which I have received is from the Hcmourable Mr. Ktflikar. T will read 
the Motion :— .

“ sir,— I desire to move the following Adjournment Motion m
‘ That the House do adjourn to discuwH *  definite matter of urgent public importance, viz., 

the lathi charge by the Punjab Police on the Presidential procession in connection with the 
Jubilee Session*of the Hindu Mahasabha on 25fch December, 1943, at Amritsar

Honourable Mr. Kalikar, will you satisfy me how this question is relevant for 
discussion in this House ?

T he H on o u ra b le  M r. V. V. KALIKAR (Central Provinces : General): The 
point is that the Provincial Governments are the agents of the Central Government 
in the execution of the orders and rules made by the Central Government themselves. 
This Adjournment Motion is based on the fact that the procession was dispersed on 
the alleged ground that it contained certain organisations which were wearing 
particular uniform and that particular uniform was prohibited^rom being worn by 
the Central Government under rule 59 of the Defence of India Rules. If you refer 
to rule 59, you will find that this rule was framed by the Central Government and 
the execution of this rule was made by the Provincial Government and as such the 
Provincial Government acted as an agent o f the Central Government and therefore 
this House can take cognizance of this Motion.

T he H on o u ra b le  th e  PRESIDENT : I congratulate the Honourable 
Member on the ingenuity of his argument. But surely in tha^way every Provincial 
Government is in all matters the agent of the Government of India. And you 
referred to rule 59. If the action is taken under rule 59, thon you have no case 
whatsoever. You cannot move any Adjournment Motion with reference to any 
action taken under the rules framed under the Defence of India Act.

T he H on ou rab le  M r. V. V. KALIKAR : They have ^misapplied the rule, 
rule 59, and therefore I want to move this Adjournment Motion.

The H on o u ra b le  th e  PRESIDENT : I regret I must say that £our Motion 
is not in order and I therefore disallow it.

The H on ou rab le  P andit HIRDAY N AT&  KUNZRU: When. we bring 
forward Adjournment Motions, it is npt to question the po\per of the Government 
to do anything. What we want to discuss is not the legality of the#Govimment’8 
aotion, hut the manner in which it exercises its power or the policy underlying that 
exercise. #

The H on ou rab le  th e  PRESIDENT : But I have to decide whether it is in
order first. This is not in order.
{3) Pre-Censorship O rd er served  on th e  Hindustan Times and th e  National

CalL .
The H on ourable  th e  PRESIDENT: The Honourable Pandit Kunzru has 

given notice of another Motion which I will read to you
“ Sir, I beg to ask for ltave to make a Motion for the Adjournment of the business of the 

Council for the purpose of discussing a definite matter of urgent public importance, viz., the 
order served in January last on the Hindustan Times and the National Call (a) requiring that 
before any statement subsequent to the 8th August, 1942, madd by qr attributed to Mr. M. K. 
Gandhi or a member of any Congress Committee which has been declared to be an unlawful 
association or any comment on any such statement is published in any issue of the Hindustan 
ii/Hca and the National Call newspapers it shall be submitted for scrutiny to the Special Press 
Adviser, Delhi, and (6) prohibiting the publishing in any issue of the Hindustan Times and 
A/atxonal Call newspapers of any matter of the kind described in clause (a) above unless it has 
been approved by the Special Press Adviser, Dfelhi, as fit for publication.” „

T h e  H o n o u r a b le  t h e  PRESIDENT: Honourable Mr. Conran-Smith, I  
would like to know from you whether this order was passed under rule 41 of the 
Defence of India Rules ? .

'̂HlE H on ourable Mb . E. CONRAN-SMITH (Home Secretary): Yes, Sir
The order was passed under rule 41.



T he H on o u ra b le  th e  PRESIDENT : Will you explain how I can admit a 
Motion for Adjournment in respect of action which the Government of India has 
taken under an existing Act ?

The H on oubable P andit HIRDAY NATH KUNZRU : Is it your view, Sir, 
that no Adjournment Motion can be bought forward except to question the legality 
of the exeroise of & power by Government ?

. The H on ou rab le  th e  PRESIDENT: I quite agree. In one sense action 
taken,by Government may be ill-advised or may be right or wrong. But what 
power have I got to entertain the Motion arid go into the merits of that ?

The H on ou rab le  P andit HIRDAY NATH KUNZRU : We have repeatedly 
discussed here cases in which the Censor refused to let certain statements be published 
or be published in the form in which they were issued. Obviously the Censor ex­
ercised a perfectly legal power. Yet I am not aware that the Chair took any 
objection to the admission of Adjournment Motions relating to such subjects.

The H on o u ra b le  th e  PRESIDENT : I do not remember any such Motion. 
I f you can draw my attention particularly to it, I may be able to give some ex­
planation.

The H on ou rab le  P andit HIRDAY NATH KUNZRU : We discussed, I 
believe, some time ago in this House the action of the Press Censor in not allowing 
a statement issued by Dr. Shyama Prosad Mukherjee regarding the famine situation 
in Bengal to be published in tho*Delhi papers.

T he H o n o u r a b l e  t h e  PRESIDENT : Was that order passed under rule 41 
of the Defence of India Act ?

The H on ou rab le  P andit HIRDAY NATH KUNZRU : It must have been 
under some law. Thf* Chief Press Adviser has been appointed by the Government 
of India to exercise powers legally given to him.

The H on ou rab le  th e  PRESIDENT : I do not know that. Is that all you 
have to say ? c * •

The H on ourable  Pandit HIRDAY NATH KUNZRU : I am not called upon 
to discuss the propriety of the Government’s action at this stage. All that I can 
submit is that it seems to me in view of discussions that we have had in the past 
that a discussion should be allowed on the Motion that I have brought forward 
now. When I move the Motion I shall state fully why I object to the order served 
by the Government in January last on the Hindustan Times and the National Cali.

The H on ou rab le  Mr . HOSSAIN IMAM : (Bihar and Orissa : Muhammadan): 
Apart frcfrn th$ narrow matter at issue, on the general principle whether executive 
action can be questioned or not I should like to have your ruling. Executive actions 
are different from judicial pronouncements — *

T h e  H o n o v r a b l e  t h e  PRESIDENT : Order, order. I do not give any ruling
unless the matter is before me. The analogy does not at all apply.

The H on ou rab le  Mr . HOSSAIN IMAM : Any action taken by the Govern­
ment under rule 41 should ̂ be subject te an Adjournment because it is not a judicial 
pronouncement.

The H on ou rab le  th e  PRESIDENT: There I ^ saRree y°u- You 
cannot question any action taken, under the existing law. I have not known of a. 
case up to now. The Motion is not in order. I am sorry I cannot allow it.

r*’ -------------------
STATEMENTS, ETC., LAID ON THE TABLE.

The H on o u ra b le  Sir MAHOMED USMAN : (Posts and Air Member): Sir, I 
lay on the table copies of Notificaton issued by the Chief Commissioner, British 
Baluchistan, No. 1525/35-40/M. V., dated the 24th July, 1943, amending the 
British Baluchistan Motor Vehicle Rules, 1940.
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No, 1525I&5-40IMV, dated 'the 24th July, 1943.— In exercise of the powers conferred by­
section 21 of the Motor Vehicles Act 1939 (VI of 1939), the Chief Commissioner of British Balu­
chistan iB pleaded to direct that the following amendments shall be made to the British Baluchistan.



I n fo r m a t io n  re q u e st io n s  la id  on  th e  t a b le 19
Motor Vehiclos Rules 1940 published in the Notification No. 347/M. V., dated the 1st April, 
1940, printed at pages 841 to 982 of the Gazette of India, Part Il-A, dated the 27th April, 1940 :—

1. After rule 2.4(c) the following shall be added :—
“ (d) No fee shall be charged for the tAst if the applicant satisfies the licensing Authority 

that he previously held a license granted or renewed under any provision of law which was in 
force in British India at the time it was granted*or lc^t renewed, to driye a vehicle of the class 
to which the application refers and was prevented, by reason of absence out of India on service 
connected with the present war, from obtaining or renewing a license in accordance with the 
provisions of the Act on the expiry of the previous license.’*

2. After rule 2.19 add the following efe rule 2.20 :—
“ 2.20. A refund of Rs. 2 out of the license fee of Rs. 5 shall be granted if the applicant 

satisfies the Licensing Authority that he previously field a license granted or renewed under any 
provision of law which was in force in British India at the time it was granted or last renewed 
and was prevented, by reason of absence out of India on service connected with the present war, 
from obtaining or renewing a license in accordance with the Act, on the expiry of the previous 
license.

T h e  H o n o u r a b le  S ir  MAHOMED USMAN (Posts and Air Member): Sir 
I lay on the table copies of Notification issued by tfle Chief Commissioner, Delhi 
No. F. 12 (25)/43-General, dated the 15th November, 1943, amending the Delhi 
Motor Vehicles Rules, 1940. ##

No. F. 12 {26)143-General, dated the 15th November, 1943.— In exorcise of the powers con­
ferred by clause (c) of sub-section (2) of section 41 of the Motor Vehicles Act, 1939, read with the 
notification of the Government of India in the Departnfent of Communications No. R-60, dated 
the 28th June, 1939, the Chief Commissioner is pleased to make the following amendments in the 
Delhi Motor Vehicle Jlules, 1940, the same having been previously published with his notifica­
tion No. F. 12 (25)/43-General, dated tho 11th September, 1943:—

Amendments. ^ *
I. The following proviso shall be added at the end of sub-rule (2) of rule 3.10, nAmelv—
“ Provided that if the certificate of registration has been lost while in the custody of a court 

or of any authority to which it has been submitted or surrendered in pursuance of the provisions 
of any of these rules or any other law in force, a duplicate certificate shallissued free of charge ” ,

II. The following proviso shall be added at the end of sub-rule (2) of rule 3.17, namely,—
“ Provided that if the certificate of registration and certificated fitness have been lost

while in the custody of a court or of any authority to which they have been submitted or sur­
rendered in pursuance of the provisions of any of these rules or any other law in force, a duplicate 
certificate of registration and certificate of fitness shall be issued free of charge.*’

INFORMATION RE QUESTIONS L£ID ON THE TABLB.
T h e  H o n o u r a b le  M r. C. E. JONES (Finance Secretary): Sir, Play on the 

table the information promised in reply to questions Nos. 13, l^and 15, asked by the * 
Honourable Mr. Hossain Imam on the 15th November, 1943.

I n co m e -t a x  Of f ic e r s , e t c ., in  th e  P u n j a b :
Question No. 13.—The following reversions were made :—

• c Hindus. Muslims.
Income-tax officers . . . . . 1 4
Inspector-accountants . . . . % 1 . .
Head clerks . . .  . . . 3 1

Question No. 14.—Tho following promotions were made :— •
% Hindus. Muslims.

Income-tax officers . . . . . . . .  3 5
Inspector-accountantB . . . . . . .  10 5
Head clerks . . # \ 4 3

Question No. 15.—Yes. The position in regard tp stenographers is being reriewed by the 
Commissioner. 9 #

T h e  H o n o u r a b le  Sir LEONARD WILSON .(Chief Commissioner for Rail 
ways): Sir, I lay on the table the information promised in reply to question No. 47,
asked by the Honourable Mr. Bossain Imam on the 17th November, 1943.
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L b a s b -L b n d  V b h ic l b s  a ia o o a t k d  f o r  C iv lx  u s e .

Statement showing allocation of ehauit by Provincial Motor Transport ControllerI
October 1943. *

•
• • Allooated by P. M. X. C. up to 30th

1943.
* Firms or individuals (private).

up to 30th 

October

Serial
No.

Provinoe.

1. Madras . .
2. Bombay .
3. Bengal . .
4. United Provinces
5. Punjab .
6. Bihar . .
7. C. P. and Berar
8. Assam . .
9. N.-W. F. P. .

10. Orissa . T
11. Sind . .
12. Delhi . .
13. Baluchistan .
14. A j mer-Merwara
15. Coorg . .

T o t a l

Govern­ m For * For For Total
ment public private Buses. allocated.

Deptta. carriers. oarriers. #
12 323 78 190 603
62 259 234 43 598

320 105 241 ,, 666
107 95 185 38 425
46 59 11 52 168
28 148 258 62 496
57 172 22 6 257

497 16 377 . ., 890
96 25 2 123
16 .. 19 11 46

.. 73 16 6 95
33 9 # m 42

*16 9 10 15 50
1 13 2 16

i • • 6 11 17

1,258 1,336 1,460 438 4,492

N. B .—In some Provinces the Provincial Motor Transport Controllers have made alloca­
tions, in advance, of chassiefplaced at their disposal for the months of November and December.

Statement showing total number of chassis allocated and a number still remaining unallocated by 
various Provincial Motor Transport Controllers on 30th October, 1943.

Serial
No.

Provinoe.

No. of 
vehicles 
allotted 
by W. T. 

Deptt. 
up to 

30th 
October, 

1943.

No. of vehicles allotted by 
P. M. T. C.

Number' Balance 
allocated of No. of 

Deduct out of vehicles
No. No. allotted

Total. allocated allotted by by W. T. 
against by W- T. Deptt. 
Nov.-Dec. Deptt. up to 30th 

release, up to 30th October 
October 1943 re-

1943. maining to 
be alio.

cated 
(Col. 3—  
Col. 0).

(1) (2) (3) (4) m (6) (7)
1. Madras . . . . 626 603 603 20
2. Bombay . . . . 504 598 ’ *94 504 . .
3. Bengal . . . . . 816 666 666 150
4. United Provinces . . . 465 425 .. 425 40
5. Panjab . . . . 179 168 168 11
6. Bihar . . . . . 450 496 46 450 . .
7. C. P. and Berar> . . . 315 257 257 58
8. Assam . . i . . 842 890 48 842
9. N. W. F. Provinoe . . . 151 123 .. 123 * *28

10. Orissa . . . . . 63 46 ., 46 17
11. Sind . . . . . 166 95 ., 95 71
12. Delhi . . . . . • 80 t 2 ., 42 38
13. Baluchistan . . . . 138 50 .. 50 88
14. A j mer-Merwara . . . - 29 16 ., 16 13
15. Coorg . f. . . . ■ 13 17 4 13 • •

T o t a l 4,834 4,492 192 4,300 634

Notb.—In certain Provinces the Provincial Motor Transport Controllers have made alloca­
tions, in advance, of chassis placed at their disposal for the months of November and December 
1943.



T his H on o u ra b le  Sib LEONARD WILSON (Chief Commissioner for Rail­
ways): Sir, I lay on the table the information promised in reply to question No. 26, 
asked by the’ Honourable Kumar N. N. tSigJia on the 15th November, 1943.

_____• ' '
( a )  Statement o f upper class tickets issued and collected at stations on the Murstydabad.

Lalgola section of the B. & A. Ry. from the 1st January to 31st August, 1943—

I n f o r m a t io n  re questions laid  on the tabl$ 21

Issued. Collected.

Murshidabad*
Nashipur Road 
Jiaganj .
Bhagwangola 
Krishnapur .
Lalgola .

(b) Since January, omy one sp
was booked from Nashipur Road station.

,--------------A— ,--------------* —
1st. 2nd. 1st. 2nd.
67 157 50 185
21 146 22 122
16 370 18 388
14 33 8 39
4 29 4 20

23 128 20 140
for the public was received at and another

The H on o u ra b le  M r. A. V. PAI (Indians Overseas Secretary): Sir, I lay 
on the table the information promised in reply to a supplementary to question 
No. 126, asked by the Honourable Pandit Hirday Nath Kunzru on the 10th August, 
1943.

Statement showing the expenditure incurred on non-Indian evacuees by various Governments
during the period 1st April, 1940 to July, 1943.

Name of Government 1943-44
by whofcn expenditure 

incurred.
1940-41. 1941-42. 1942-434 • (1st four 

months).
Rs. a . p . Rs. a . p . Rs. A. p. Rs. A. p .

Madras . . . # 9 68,727 16 9 21,727 16 3
Bombay . . . 4,040 0* 0 66,279 8 . 6 46,736 11 7
Bengal . . . 7,378 5 0 20,808 8 •9 ..
U. P. . . . 3,87,981 3 9* 1,77,278 12 10 57,612 0 3
Punjab . . . . . 17,702 1* 0 7,342 12 0
Bihar . . . 468 0 0 1,033 12 0 208 0 0
C. P. and Berar . . , 45,305 13 7 11,233 7 0
Assam . . . . • •
N. W. F. P. . . • • • 1,904 7 0
Orissa . . . 1,887 0 0 737 O 0
Sind . . . 23,910 15 5 4,467 1 0 .  862 0 0
Central Government . 194* 8 9 4,122 12 6 * 4,27,447 #6 6 44,448 12 

• 0

T o t a l  . 194 8 9 4,27,892 4 8 £,32,903 0 V 1,90,908 10 1

♦N o t b — So m e  o f  th is  e x p e n d itu r e  a lso  p e rta in s  t o  th e  y e a r  1942-43.

The H on ou rab le  Sir FIROZ KHAN NOON (Defence Member): Sir, I lay 
on the table the information promised in reply to question No. 07, asked by the 
Honourable Pandit Hirday Nath Kunzru on the 25th September, 1942.
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C o p y  or p a r a g r a p h  1 or U n it e d  P r o v in c e s  ,  G o v e r n m e n t , F o r e s t  D e p a r t m e n t , l e t t e r  
N o . 349FB/41FB-1942, d a t e d  J u l y  30*J£42, t o  t h e  C h i e f  C o n s e r v a t o r  o f  F o r e s t s ,  
U n i t e d  P r o v in c e s . •

• •
S u b j e c t  :— Employment of Burma Forest officers in the Forest Department of this Province.

With reference to the correspondence ending with your endorsement No. 41/10-13 (A), 
dated July 6, 1942, on the subject noted above, I am directed to say that the Governor is pleased 
to sanction the following terms to the six Forest Officers from Burma who are being employed 
in the Forest Department of this Province.

(1) Pay.—They will be appointed to temporary posts of Deputy Conservator of Forests, 
pay, in the I. F. S. Scale, including overseas pay, will be granted to those officers who drew the 
I. F. S. scale of pay and those officers who drew the 1. F. S. scale of pay and overseas pay under 
the Burma Government. Pay in this scale will also be granted to the officers who drew the Burma 
Class I scale of pay under the Bijrma Government and they will also be granted overseas pay if 
they were drawing such pay in Burma. The grant of overseas pay to all officers, whether of the 
I. F. S. or Burma Class 1 Service will be subject to the condition'that the amount of overseas 
pay shall not at any time exceed the amount which would have been admissible to them in Burma. 
Subject to this it shall correspond to the length of service of each officer including service in 
Burma and shall be on the same scale as is applicable to an United Provinces Officer holding »  
corresponding post. Their initial pay in I. F. S. scale will be fixed at the stage corresponding to  
the pay which they lasVfirew under the Burma Government.

Pay in the scale of Rs. 600— 30— 900— 50— 1,000 will be granted to officers of the Burma. 
Class II Service. Their initial pay in this scale will be fixed at the stage next above their 
substantive pay under the Burma Government. -

Accordingly, the six officers to be employed in this Province will draw pay as follows:—
Name of officer. Scale of pay drawn in Pay admissible in

Burma. U. P.
1. Mr. F. G. Burgess......................................... I. F. S. . . . I. F. S. Scale of pay.
2. Mr. W. G. Crawford, . . . . I. F. S. . . . I. F. S. Scale of pay.
3. Mr. H. H. C. Pudden i* . . . . I. F. S. . . . 1 .  F. S. Scale of pay.
4. Mr. F. A l l s o p ......................................... I. F. S. . . . I. F. S. Scale .of pay.
6. Mr. B. E. Smythies . . . .  Burma, Class I scale . I. F. S. Scale of pay.
(8. Mr. L. F. Edgerley . . . . ♦ . Burma, Class II scale Rs. 600— 30— 900—504

* , — 1,000 p.m .
(2) Tenure of appointment.— They Xvill be employed in this province for the duration of the 

war or until they are required by the Burma Government, whichever is earlier.' Their appoint­
ment will be terminabfe on one month's notice on either side.

* (3) Leave.—They will be governed by the model leave terms for officers on contract pres­
cribed by the. Provincial Gotemmont under the United Provinces Fundamental Rule 103 in. the 
Financial Handbook, Volume II, Part II. *

(4) Leave and pension contributions.—The Provincial Government will not be liable for any 
contribution on these accounts. They will bear the charges for leave earned by service under 
them and gfanted in accordance witfe the terms mentioned in clause (3) above. No pensionary 
liability wjJU fall on this Government even if the parent Government ultimately admit the service- 
under this Government as qualifying for pension.

(6) Provident Fumd.—An officer may continue his deductions from pay for Provident Fund, 
if he so wishes but this will be only on a provisional basis, i.e., the Provincial Government cao> 
shoulder no responsibility in the matter and adjustments of the credit on account of such reco­
veries with Government of Burma will have to wait till it becomes administratively possible to* 
do so. -

(6) Travelling allowance.—The officers while employed under the United Provinces Goverfa* 
ment will be subject to the travelling allowance rules prescribed by this Government for officers 
of similar status and pay undei t̂heir rule making control. They will not be given any travelling 
allowance for joining their appointment.

(7) Promotion.—These officers will not be eligible for promotion to posts of conservators in
this Province. * *

ANNEXURE II.
C o p y  o f  p a r a g r a p h  1 o f  U n i t e d  P r o v i n c e s ,  F o r e s t  D e p a r t m e * ;t ,  G. O . N o . 394-F. (B) 

41EB/1942, d a t e d ,  I A /c k n o w , A u g u s t  24, 1942, t o  t h e  C h i e f  C o n s e r v a t o r  o f  F o r e s t s , .  
U n i t e d  P r o v i n c e s .  * '

S u b j e c t  :— Employment of Btmna Forest Officers in the Forest Department of this Province.
In continuation of Government’8 endorsement No. 360 (l)F.(B), dated July 25, 1942,1am 

directed to say that the Governor is pleased to sanction the employment of Mr. T. S. Thdmpson, 
an officer of the Burma Forest Service, Class I, as a temporary Deputy Conservator of Forests 
in the United Provinces with effect from the date he assumes charge of his duties in the Forest 
Department on tbe following terms :— «

(1) Pay.—He will be granted pay in the Indian Forest Service scale, including overseas pay, 
if he drew any overseas pay in Burtna. The grant of overseas pay will be subject to the condition 
that its amount shall not at any* time exceed the amount which would have been admissible to-. 
him in Burma. Subject to this, it shall correspond to his length of service including service in 
Burma and shall be on the seme scale as is applicable to an United Provinces officer holding 
corresponding post. His initial pay in the Indian Forest Service scale will be fixed at the stage 
corresponding to the pay which Jhe last drew under the Buima Government.



(2) Tenure of appointment.—He will be employed in this Province for the duration of tho 
war or until he is inquired by the Burira Government whichever is earlier. His appointment 
will be terminable on one ironth’s^iotice oAeither side.

(3) Leave.— He will be governed by the TP&̂ el leave terms for officers on contract prescribed 
by the Provincial Government under the United Provinces Fundamental Rule 103 in the* 
Financial Handbook, Volume II, Part 11.

(4) Leave and Permian contribution.— The Provincial Government will not te liable for any 
contribution on these accounts. They will bear the charges for leave earned by seryce under 
the!m and granted in accordance with the^eims mentioned in clause (3) above. No pensionary 
liability wilfall on this Government even if tlie parent Government ultimately admitvtlie service' 
under this government as qualifying for pension.

(5) Provident Fmid.— He may continue his deductions from pay for Provident Fund, if h© 
so wishes but this will be only on a provisional basis, i.e., the Provincial Government can shoulder** 
no responsibility in the matter and adjustments of the credit on account of such recoveries with 
the Government of Burma will have to wait till it becofrnes administratively possible to do so.

(6) Travelling allowance.— While employed under the Unite^ Provinces Government he
will be subject to the travelling allowance rules prescribed by this Government for officers of* 
similar status and pay under their rule making control. He will not be granted any travelling 
allowance for joining his appointment. ##

(7) Promotion.— He will not be eligible for promotion to posts of Conservators in this Pro­
vince.

in fo rm a tio n  re q u e st io n s  la id  on  t h »  ta bb e  25*

ANNEXUKE III.
Terms of employment of Mr. F. S. E. EnglandfMr. L. J. McLean, an officer of the I. S. E.fBurmcu 

Engineering Service, Class II , in the United Provinces.
(1) Pay.— Mr. England to draw an initial pay of Ha. 1,075-f £30 per mensem in the scale 

of pay of Executive Engineers of the I. S. E./ Mr. McLean to draw an initial pay, of Us. 060 
per mensetn in the scale of pay of Executive Engineers of the United Provinces Service of En­
gineers, Class I, viz., Rs. 600— 30— 900— 50— 1,000.___________________ _______________________ _

(1) Pay.—Mr. McLean to draw an initial pay of Rs. 1,0764 ^ 0*per mensem in the scale 
of pay of Executive Engineers of the I. S. E./Mr. McLean to draw an initial pay of Rs. 000 per 
mense*n in tlie scale of pay of Executive Engineers of the United Provinces Service of Engineers,. 
Class I, viz., Rs. 000— 30— 900— 50— 1,000. #

(.2) Tenure of appointment.—They will be employed in tho United* provinces, till February 
28, 1943, or until they are required by the Burma Goveriiment, whichever is earlier. The. 
appointment will be terminable on one month’s notice on either sid .̂

(3) Leave.—They will be governed by the model leave terms for officers on contract pres­
cribed by the Provincial Government on the United Provinces Fundamental Rule 103 in the* 
Financial Handbook, Volume II, Part II. . * •

(4) Leave and pension contributions.— rllie United Provinces Government will not be liable* 
for any contribufion on these .accounts. They will bear the charges for leave earned by service 
under them and granted in accordance with the tortus mentioned in clause 3 above. No pen­
sionary liability will fall on the United Provinces Government eve* if the parent Government 
ultimately admit the service under the United Provinces Government as qualifying for pension..

(5) Provident Fund.—Mr. England/Mr. McLean may continue his deductions from pay for- *4 
Provident Fund, if he wished but this will be only on a provisional basis, i.e., the United Provinces 
Government can shoulder no responsibility in the matter and adjustments of the credit on account
of such recoveries with the Government of Burma will have to wait till it becomes administratively 
possible to do so.

(6) Travelling allowance.—Mr. England/Mr. McLean while employed under the United. 
Provinces Government will be subject to the travelling allowance rules prescribed by this Go­
vernment for officers of similar status and pay uiWer their ruletnaking control. He will not get 
any travelling allowance for joining his appointment.

(7) Promotion.— Mr. England/Mr. McLean will not be eligible for promotion to higher grade- 
post in the Public Works Department, United Provinces.

The H on ourable  Mr . E. CORAN-SMITH (Home Secretary): Sir, I lay on. 
the table the information promised in reply to question ^fo. 153 asked by the- 
Honourable Pandit Hirday Nath Kunzru on the 31st August, 1943.

S u p p l y  D e p a r t m e n t .
t3WO ®uroPeans and one Indian have been re-eknployed after they had attained the age* 

of 00. No orders have been issued informing Indian officers that their services will fce terminated, 
after they have attained the age of 00. A stattfnent showing the infortnation asked for in the- 
concluding portion of the question is attached.
r 8erv*ce® °nly one Indian officer who was re-employed after retirement with effect
from 1st May 1941 were terminated on his attaining the age fif 00 on the 3rd March 1943. He- 
was working well, but in view of the fact that he was not a specialist and could be easily re­
placed, he was not retained.
arise answor to ^ e  Part *s ‘n the negative. Its second part does not, therefore,.
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1. Mr. A. O. R. Horlon-Bennett, Superintendent, Clothing Production, Clothing Directorate.—  
He is a graduate of the Royal Military College, Sjtmjfiurat. Ee was first appointed to the Army 

'Clothing Department as a military gazetted ofljcer m August, 1915, and was specially demobi- 
iisad in July, 1919. For two years after Ahat he ran his own clothing factory after which he 
was appointed as Civilian Superintendent of Manufacture, Shahjahanpur. He held that post 

•till 1939 when he was appointed as Superintendent of Clothing Production.
Duties.— (i) All matters affecting the organisation and administration of Ordnance Cloth- 

.•mg Factories other than those relating to provisiorr of raw materials, contracts, planning of 
demands and their distribution.

(it) All matters rotating to Factory requirements of buildings, plant ami machinery.
(m) Factory Procedure and System.
(iv) The Inspection of Factories.

Mr. W. Thompson, Assistant Works Manager (Technical).— He is a fully qualified Master 
Tailor. He has about 37 years, experience in cutting and tailoring.

Duties.— He is Assistant. Works Manager in charge of the cutting shop in Clothing Factory, 
Shahjahanpur. ’

3. Mr. Raju Nayakar, Officer in charge of the Government 'Timber Depot, Arkonam.—He is ft 
. graduate and retired as Extra ASystant Commis3ioner of Forests, Madras.

Duties.—He is responsible for the receipt, storage and despatch of timber consigned to the 
Depots.

4. Rao Sahib V. G. H^ishnan.—He is a retired Accounts Officer, Military Accounts Depart­
ment. He was re-employed as Administrative Officer in charge of Budget and Finance of the 

Olothing Directorate at Headquarters. His services were dispensed with after his attaining
• the age of 60.

STATEMENTS, ETC., LAID ON THE TABLE.
The H on ourable  M r. E. CONRAN-SMITH (Home Secretary): Sir; I lay on the 

table copies of the Declaration of Exemption under section 6 of the Registration 
o f  Foreigners Act, 1939, as published with the notification of the Government of 
India in the Home Department—

(1) 1/52/43-Political (E), dated the 20th November, 1943.
(2) 1/53/43-Political (E), dated the 7th December, 1943.
(3) 1/54/43-Political (E), dated the 7th December, 1943.
(4) 1/55/43-Political (E), dated the 7th December, 1943.
(5) 1/57/43-Political («), dated the 7th December, 1943.
(6) 1/58/43-Political (E), dated the 7th December, 1943.
(7) 1 /00/43-Political (E), d^ted the 23rd December, 1943.
(8) 1/61/43-Political (E), dated the 23rd December, 1943.
(9) 1/64/43-Political (E), dated the 4th January, 1944. „ 4
(10) 1/1/44-Political (E), dated the 18th January, 1944.
(11) 1 /4/44-Political (E), dated the 25th January, 1944.
(12) 1/5/44-Political (Ey» dated the 28th January, 1944.

,v Declaration o f Exemption.
No. 11143-Political (E), dated the 20th November, 1943.—In exercise of the powers conferred 

:f)y section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
'■is pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, except 
<rule 8 and such of tho provisions of rales 4, 14, 15 and 16 as apply to, or in relation to, passengers 
and visitors who are not foreigners, shall not apply to, or in relation to, Mr. Thomas Pao, a Chinese 
national accompanying the Chinese Goodwill Mission to India.

_ Declaration o f Exemption.
No. 1153143-Poll. (E ), dated tiie 7th December, 1943—  In exorcise of the powers conferred by

• section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government is 
pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, except rule 8 
and such of tho provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and 
visitors who are not foreigners, shall not apply to, or in relation to (1) Mr. Newton Drew, Indus* 
•trial Engineer with the U. S. Lend-Lease Mission, (2) Mr. Paul A. Casey and (3) Mr. Harry R. 
Haffman, clerks of the U. S. (Mission in India for so long as they remain in their present posts.

Declaration of Exemption.
No. 1154143-Political (E), dated the 7th December, 1943—In exercise of the powers conferred 

by .section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
4s pleased to declare that the Provisions of* the Registration of Foreigners Rules, 1939, oxcept 
rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passeng­

ers and visitors who are not foreigners, shall not apply to, or in relation to, Nathaniel H. Callard, 
Deputy Representative of the Overseas (Operations Branch of the United States Office of War 
'Information, for so long as he remains in that po.it.

Declaration of Exemption.
No. 1155143-Political (E), dated the 7th December, 1943.— In exercise of the powers conferred 

by section 6 of Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
is pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, exoept 
rule 8 and such of tho provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers 
-and visitors who are not foreigners, shall not apply to, or in relation to, Miss C. K. Cumming, 
special correspondent of the Christian Science Monitor, for so long as she remains in that post.



Declaration of Exemption.
No, 1/57143-Political (E), dated the 7th December, 1943.—In exercise of the powers con­

ferred by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Govern­
ment is pleased to declare that the precisions Registration of Foreigners Rules, 1939, except 
rule 8 and such of the provisions of rules 4, 14, 15 and 16, as apply to, or in relation to, passengers 
and visitors who are not foreigners, shall not apply to, dr in relation to (1 f  Mr. C. H. Muradian 
and (2) Mr. George Corley, Assistants in the U. S. Office of War Information, for so long as they 
remain in their present posts.

Declaration of Exemption. •
No. 1 j 58143-Political (E), dated the 7th December, 1943.— In exercise of the powers conferred 

by section 6 olthe Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
is pleased to dwlare that the provisions of the Registration of Foreigners Rules, 1939, except rule 8 
-and such of the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and 
visitors who are not foreigners, shall not apply to, or in relation to, (1) Mr. Soymour Janow, 
U. S. Office of Economic Warfare and (2) Mr. Hal Henry Strouse, Machine tool specialist attached 
to the U. IS. Office ̂ >f Lend-Leasa Administration, for so long as they remain in their present posts.

* Declaration of Exemption. *
No. lf60j43-PolUical (E), dat̂ ed the 23rd December, 1943.—In exercise of the powers con­

ferred by section 6 of the Registration of Foreigners Act, 1939 (X W  of 1939), the Central Govern­
ment is pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, 
except rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply to, or in relation to, 
passengers and visitors who are not foreigners, shall not apply to, or »i*i relation to (1) Mrs. 
Esther B. Wolfe, a clerk in the U. Mission and (2) Miss Lucille Gibbons, Confidential Secretary 
in tho U. S. Office of War Information, for so long as they remain in their present posts.

Declaration of Exemption.
; No. 116lj43-Political (E), dated the 23rd December, 194 f .—In exercise of the powers conferred 
!■ by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
is pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, except 

; rule 8 and such of the provisions of rules 4, 14, 15 and 16 as^pply to, or in relation to, passengers 
and visitors who are not foreigners, shall not apply to, or in relation to, Wallace Harper, a member 

f of the China Lend-Lease Administration, for so long as he holds that post.
Declaration of Exemption,

No. 1164143-Political (E), doled, the 4th January, 1944.— In exercise of the powers conferred 
by section 6 of the Registration of Foreigners Act, ll?39 (XVI of 1939), the Central Government 
is pleased to declare that the provisions of the Rdgistration of Foreigners^Rules, 1939, except 
rule 8 and such of the provisions of rales 4, 14, 15 and 16 as apply to, or in relation to, pass9ngers 
and visitors who are not foreigners, shall not apply to, or in relation to, William M. Roth, a 
member of the U. 8. Office of War Information for so long as he remains in that post.

Declaration of Exemption. » m
No, 111144-Political (E), dated the 18th Janhary, 1944.—In exercise of the powers conferred 

by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
is pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, except 
rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply to, or in relation tof passengers 
and visitors who are not foreigners, shalbnot apply to, or in relation tof (1) Miss Mary F. Healy,
(2) Miss Alexandra Cebel, and (3) Miss Virginia Willis, members of the staff of the FoK>ign Eco­
nomic Administration of the United States of America in India for so loî g as they remain in 
their present posts. ‘

Declaration of Exemption.
No. 114j44-Political (E), dated the 25th January, 1944.—In exercise of the powers conferred 

i by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Government 
1̂8 pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, exeept 

frule 8 and such of the provisions of rules 4, 14, 15 aud 16 as apply to, or in relation to, passengers 
and visitors who are not foreigners, shall not apphr to, or in relation to, David M. Botaford 
Jr., Assistant Representative of the U. S. Office of War Information for so long as he remains 
in that post. '

Declaration of Exemption . *
No. 1J5J44-Political (E), dated the 28th January, 1944.—In exercise of the powers conferred 

by section 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Govomment 
is pleased to declare that the provisions of the Registration of Foreigners Rules, 1939, except 
rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply to, qg in veUftion to, passengers 

Ŵ ° are not foreigners, shall not apply to, or in relation to, Robert C. Cockburn, 
Fort Representative on the stafrof the Special Representative of jbhe United States War Shipp­
ing Administration in India, for so long as he remains in that post.

PRESENTATION OF THE RAILWAY BUDGET, 1944-45.
The H onourable Sir LEONARD WILSON (Chief Commissioner‘ for Rail­

ways) : Sir, I have the honour to present the statement of estimated revenue and
expenditure m respect of Indian Railways for the coming year.

| „ rp,. . . Accounts for 1942-43. *
oo yea,T I estimated that 1942-43 would close with a surplus of

36*28 crores. Actually our traffic receipts were about 6£ crores above our estimates, 
while our working expenses were 2\ crores less. Our miscellaneous transactions

• # • •

• .*
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[Sir Leonard Wilson.] 
gave us 17 lakhs more and we also sayed 13 lakhs in interest charges and the year 
closed with a surplus of 45*07 crores, out^o /̂which 20* 13 crores were paid to General 
Revenues, and 16*08 crores to the Depreciation Fund in repayment of the outstand­

in g  loans which w6re thereby cleafed and 8*86 crores were transferred to Railway- 
Reserve.

, Revised estimates for 1943-44.
3. Basing our forecast on the revised estimate for 1942-43 we placed oyir esti­

mate for traffic receipts for 1943-44 at 150 crores. JJoth our goods c îd coaching 
earnings have largely exceeded our estimate and we anticipate that the last year’s, 
gross traffic receipts which had set up a record, will be exceeded very substantially. 
The largest increase, both relatively and absolutely, has occurred under passenger 
traffic. We expect our gross traffic receipts to be 178* 5 crores (17^*7 crores from 
State owned lines and 3 • 8 crores from worked lines) and w6 also expect an increase 
of 53 lakhs in net miscellaneous receipts which we now estimate at 2*70 crores.

4. On the expenditure eside we expect an increase over the budget of 16 -14 
crores in ordinary expenses, of 4-04 crores in the appropriation to the depreciation 
fund, and 20 lakhs i^ payments to worked lines. Our revised estimate of working 
expenses including depreciation and payment to worked lines is thus 108*58 crores 
against the original budget of 88 • 14 crores. Enhancement of dearness allowance from 
1st February 1943 accounts for aji increase of abQut 2 crores and the loss on grain 
shops is 10 crores against our original estimate of 3 crores. Heavier expenditure 
on fuel accounts for 1 * 80 crores, repairs including those due to flood damages for 
1*08 crores and additional staff and provision of temporary quarters for them for 
1*07 crores. The Militarisation scheme will cost us 87! lakhs.more, Air Raid Pre­
cautions 30 lakhs more, and our bill for compensation is expected to be about 47 
lakhs above our budget. In addition to the last year’s contribution of 10 lakhs 
towards the cost of Sind Water Supply Scheme we have contributed 15 lakhs this 
year and have mad£ a provision of 97 lakhs for adjustment on account of the dis­
mantlement of certain lines. We also expect an increase of 86 lakhs in interest 
charges due to an infirease in the rate of interest, more capital expenditure and the 
conversion of certain specific debt into non-specific debt. Of the “increase in the 
appropriation to the depreciation fund 4 crores represent emergency provision made 
on the recommendations of the Railway Convention Committee on account of the 
excessive wear and tear due to the present war conditions.

5. Ag&inst the contribution of 10*88 crores from revenue to depreciation fund 
there has*been an expenditure of 11*02 crores only, so that the balance in the fund 
will increase by 5*g0 crores and will stand at 87*93 crores.

Explanatory remarks.
0. On reviewing the position of Indian railways we find from statistics available 

for the first six months of this year that the traffic carried is greater than in the 
previous year. In this period the railways have achieved 8 • 0 per cent, more freight 
ton miles and 30 per cent, more passenger miles with no increase in the number of 
engines and coaches and a negligible increase in the number of wagons. The earnings, 
this year are expected to be 14-8 per cent, over those of the previous year. Thifr 
increase is to some extent due to increased traffic but for goods traffic it is mostly 
due to a change in the pattern of the traffic, the war having brought more higher 
rated traffic which has resulted in less of the lower rated traffic being carried ► 
Though the practical £y&hievement and the financial result are satisfactory, we are 
aware that the railways have been unable to render to the public the service which 
they desire. The demand for transport of goods has been, and continues to be, 
greater than that available and people cannot always travel when they wish, nor 
can they travel with the same degree of comfort as was possible before the war, in 
fact, overcrowding is now so severe as to make travelling uncomfortable.

A year ago I spoke of our efforts to procure additional goods engines and wagons 
and the result of these is that we expect to have received by the end of next month 
100 broad gauge engines, 214̂  metre gauge engines, about 1,900 broad gauge wagons 
and about 2,950 metre gauge wagons. The engines are coming from America, also 
most of the metre gauge wagons. The broad gauge and some of the metre gauge 
wagons have been manufactured in this country except for som e -components im­
ported from abroad. The manufacturing capacity for both broad and metre gauge
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wagons has been steeped up and we expect a much better rate of production in India 
during the coming months. During 1944-45 we expect to receive a further 284 broad 
gauge and 288 metre gauge engines ; dso 5,824 broad gauge wagons and 10,626 
metre gauge wagons. Of the mfctre gaug^ .wagons 1,026 will be manufactured in 
India. In order to speed up the supply of bfoad^gauge wagons, ye are attempting 
to obtain 5,000 in America during the next twelve months, these if received will be 
in addition to the numbers I have mentioned. It has also been necessary to take 
in hand works for increasing line capacity, and besides increasing the capacity of 
yards and providing additional crossing Stations, it is necessary to undertake several 
major works,lsuch as the provision of a fourth line on the East Indian Railway 
between Asansol and Khana and the doubling of 750 miles of line on certain sections 
o f the Bengal Nagpur, Bengal and Assam and East Indian Railways. In order to 
provide for increased facilities for the repair of broad gauge locomotives, the Bombay, 
Baroda and Central India Railway shops at Dohad which had .been employed on the 
manufacture of munitions >vere relieved ̂ of this work in September 1943 and have 
since then been re-employed on the repair of locomotives .# It will therefore be seen 
that during the coming year the capacity of the railway for handling goods traffic 
will progressively increase. Much of this increased capacity, however, will be taken 
up by traffic directly or indirectly connected with the war. ••

7. Despite the preoccupation of railways with current work, post-war planning 
on a laYge scale is proceeding. At the end of the war there will be much to be done 
in the rehabilitation of the existing assets and in the development of the railways 
to meet the demands for transport resulting from the industrial and agricultural 
expansion now being planned. At the same time there will be insistent  ̂demands 
for improvement in the facilities for passenger travel most of which will be unre- 
munerative. It might be considered justifiable to raise milway freight rates, 
which have so far been raised to a negligible extent compared with the increase in 
the price of the commodities which the railways carry, in order to meet the cost of 
the unremunerative works included in the post-war plans, but no jncrease in freight 
Tates is proposed as, in present circumstances, this would have an inflationary 
tendency unless the proceeds could immediately be used to produce a counter effect. 
It is,-however, proposed to increase passenger fares by 25 per cent., except suburban 
'season tickets and to place the amount received by this-increase in the railway 
Teserve where it will be specifically earmarked to be spent solely on the provision of 
additional and improved amdhities for lower class travel after the war. It is our 
experience that in times of financial stringency we have not been able to proceed 
with our plans for improving the conditions of lower class trflvel. But if#we now 
build up a fund earmarked for this purpose, we shall be in a position to give effect 
to these plans. It may be asked why the amounts otherwise plafcpd in the railway 
Teserve fund should not be used for this purpose, but these amounts will be needed 
to ensure the payment of our interest charges during the period between the end of

; the war when war traffic ceases and the time when the net earnings from civil traffic 
I become adequate for the purpose. This may sound pessimistic, but the coal and 
wages bill, which is at present about 73 per cent, of the working expenses, will, for 
some years after the war, remain at a high level whilst tne earnings will fall. Also 
■a® post-war expansion of the railways proceeds, there will be increased interest 
charges to meet with, in the early years, no corresponding increase in net earnings 
•due to the expansion. The increase of passenger fares will also tend to reduce un­
necessary travel and so relieve overcrowding and it will help to ^heck inflation. 
It will be imposecf from the 1st of April and it is expected to^yiejd 10 crores in the 
year.

8. I have already referred to the loss on grain shops. These shops were first 
opened in certain railway workshops in order to Combat rising prices resulting from 
profiteering. Later, upon the emergence of scarcity conditions, more shops were 
•opened primarily for making food grains available to stjaflf. Subsequently it was 
decided to give to the staff relief in kind instftad of increasing the dearness allowance

8̂ °P8 were expanded to provide all staff with most of the necessaries 
i i u are now over 520 shops of which 130 aflB in travelling vans. Over

7} lakhs employees benefit and the total turn over is about a million maunds a 
month. When budgeting last year, we estimated that the loss on grain shops would
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be 3 crores. But later on we reduced the issue prices by 20 per cent, and alsa 
expanded the range of commodities supplysd, and our present estimate is that the 
loss will be 10 crores in the current yeaijMfd 11£ ci'ores in the next when we expect 
a further expansion in the range qf coftunodities.

9. Throughout the war there has been a steadily increasing gap between the 
quantity of coal required by consumers and the quantity which could be delivered 
to them. This lias been due partly to shortage of transport but in recent months 
to a serious fall in the raising of coal. Acftion has been taken by Government ta 
encourage an increase in raisings, and in the railway collieries mechanical excavators 
have been introduced first to remove the overburden and then to increase the 
quantity of coal raised. In the past and by arrangement with the coal trade, the* 
supplies of coal to railways from railway collieries were limited to about 35 per cent, 
of their requirements,,but with the present shortage of coal it has become necessary 
to increase the output from railway collieries to the nfaximum possible. It ha& 
not been possible to maintain supplies of coal for other essential purposes and at the 
same time maintain railway coal stocks which have fallen so low that it is now neces­
sary to increase them if rail services are to be ensured ; in doing so there must be 
a cut in supplies to'dther consumers. When raising increase to the desired level, 
there will be the ever present difficulty of allocation of transport capacity for the 
movement of coal, foodstuffs and other essential commodities. Some relief may 
be expected as and when the ne*v eriginoa and wagons come into service, but these 
additional engines will to some extent put up the railways’ consumption of coal 
which is about 40 per cent, of the coal consumed in India.

It will be of interest to note that the. despatches of coal for the public have been 
maintained during th/i past 12 months at. a level slightly above that of the previous 
year, but this has only been possible at the expense of railway stocks and, even so 
the supplies to the public have not covered their increased demands.

10. No review of the year’s working would be complete without reference to 
the damage cause® to the railways by floods and cyclones. Through communication 
has been interrupted on no less than 13 railways, but the most serious occurrence 
was the breaching of the bund on the left bank of the Damodar river which allowed 
the flood waters of this great river to impinge on the East Indian Railway’s lines on 
the Grand Chord and the Main Line, breaching them over a length of some four 
miles. A brave effort was made by the Public Worka Engineers to close the breach 
in the bujid during the monsoon, but unfortunately this was not successful and there­
fore the Railway Engineers had to restore through rail communication by bridging 
the breaches, which, by working night and day, they succeeded in doing in 64 days. 
All who saw these breaches appreciated the resourcefulness and perseverance which 
made possible this achievement. These breaches had a serious effect on the flow 
of traffic which was felt on all connected railways. The breach in the river bund 
has been closed and work is in progress to strengthen the bund before the next 
monsoon.

Revenue in 1944-45.
11. In preparing our estimate of revenue for 1944-45 we assume that the demands 

for transport of passengers and goods, especially military, will increase and that the 
capacity of the railways will be fully occupied. It is impossible in wartime to make 
any useful estimate of the distribution of capacity between the various categories 
of traffic. We have therefore based our estimate on this year’s results, and, allow­
ing for the increase ii* passenger fares and for more earnings du6 to the additional 
engines and wagons which will be available, we place our estimate at 192 crorea. 
which is 13£ crores more than the gross traffic receipts expected in this year. In 
addition we expect a net revenue pi 3 • 24 crores from miscellaneous transactions.

Expenditure from revenue in 1944-45.
12. Our estimate of ordinary working expenses in 1944-45 is 5 1/3 crores more 

than the revised estimate for the current year or 6 1/3 more if we exclude the ad­
justment of 97 lakhs in the current year on account of the dismantlement of certain 
lines. Our coal expenditure will be 3 *42 crores more and the loss on the grain shops 
1J crores more. There will be additional expenditure of 53 lakhs on repairs and 40 « 
lakhs on staff. We have also to pay 51 lakhs on account of compensation to the
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Madras and Southern Mahratta and South Indian Railway Companies for loss o f  
earnings due to the premature termination of their contraots on 31st March 1944 
instead of 31st December 1946. The appropriation to the depreciation fund will be 
24 lakhs more because of the lUrge capHal programme during the current year ; but 
our interest charges will be 10 lakhs less. W e expect the year^ surplus to be 52*21 
ciores, 8 *44 crores more thap in the current year.

Disposal of surplus. *
13. This time last year our estimate of the surplus for 1942-43 was 36 -2$ crores 

which waa sufficient to enable us to1 pay the 1 per cent, contribution to General 
Revenues for the year, to pay all arrears of contribution, to make an additional 
contribution of 2*36 crores to General Revenues, to clear our outstanding liability 
to the depreciation fund and to transfer 7 lakhs to Railway Reserve. Actually 
the year closed with a surplus of 45 * 07 crores and this enabled us to transfer to Rail­
way Reserve an additional sum of 8-79 crores, raising the balance in the fund to 
9*35 crores.

14. In the current year we expect a surplus of 43 • 7#crores, which will be divided 
between the General Revenues and Railway Reserve fn the proportion fixed by the 
special resolution passed last year in the other House. The railway .reserve will get 
11*50 crores which represent 1 /4th of the surplus of 45-99 Mores from commercial 
lines and the balance of 32-27 crores will go to General Revenues.

15. In 1944-45 we expect a surplus of 52-21 crores, out of which 10 crores re­
present our additional earnings from the increase in passenger fares. This amount 
will be earmarked for improving the conditions of lower class travel. The balance 
of 42*21 crores is made up of a surplus of 43-36 crores from commercial lines and 
a loss of 1-15 crores on strategic lines. We propose to distribute the surplus from 
commercial lines between Railways and Goneral Revenues ir*tlie proportion of 1 to 3 
as in this year. After meeting the loss on strategic lines the General Revenues will; 
get 31-37 crores and 10-84 crores will be transferred to Railway Reserve, the balance 
in which will at thejeiid of 1944-45 be 41*09 orores, including the ten crores ear­
marked for improving^the conditions of lower class travel.

Capital and Depreciation. •
1943-44.

16. I now turn to our expenditure under capital andtrom the depreciation fund. 
Our revised estimate for ttys year allows for an expenditure of 14*82 crores under 
capital and 11-02 crore^from the depreciation fund. In the capital expenditure 
is included a sum of 2 - 3 crores on account of a portion of tjie purchase* price of the 
Bengal and North Western and Rohilkund and Kumaon Railways, 24 lakhs for 
providing wireless communications between certain control points on railways and 
7J lakhs on account of lorries for certain road transport schemes designed to relieve 
the railways in congested areas. Our stores balances have also increased by over 3 
crores, partly on account of stocks for grain shops. But there is a reduction in capital:

A  CÎ J*es as a result of dismantlement of the 48 miles section Zardalu to Bostan 
on the North Western Railway and of two branch lines on the Bengal and Assam 
Railway, Moranhat-Khowang and Shaistaganj-Habigfcj, 6 and 8 miles long res-

1944-45.
17. For the year 1944-45 we have provided for an expenditure o f28*7 crores, 

under capital and 23 crores from the depreciation fund. Under capital we have 
provided 8 crores for the purchase of Madras and Southern Mahratta and South 
Indian Railways, 67 lakhs for the purchase of Guzerat and Dhona-Baramati Rail-

lakhs on account of the balance of the purchase price of Bengal and
o Rohilkund and Kumaon Railways. For open line works we
ave provided 34 *24 crores for rolling-stock, 6*^4 crores for track renewals, 84 lakhs 
or n ges, 8*92 crores for structural works and 2*8 crores for increase in stores 

ances. I hough the total programme comes «to 58*17 crores we have, in accord- 
Prf v*0US Pra°tice, made a fump sum cut of 6*47 crores to provide for

Pr° a . . y  ̂  ̂ railways will not be able to spend the full amount* and have
«i iVrf#*0 V!j ?r _onty 61 -7 crores o f which 23 crores will be charged to the depre- 

1111 e balance in which will be reduced to 82*05 crores at the end of theyear.
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Conclusion.

18. In conolusion I would refer to the gopd work done by the staff. There is a
shortage of experienced staff to deal with JJife ever Expanding activities of the rail­
ways and the strain on all the staff ha^ been heavy especially on the supervisory
staff on whom so much depends when the railways are working at full pressure
throughout the year and are still unable to meet all demands. The men have stuok
to thein work, except for a few minor strikes, throughout the war despite the econo-
.mic pressure brought about by the rise in priced for which relief could not be given to
:aU affected. This should be remembered when the war is over and tfce pay and
conditions of servioe are reviewed in the light of the circumstances then existing.
I  trust that Honourable Members of this House will agree that the way in which
railwaymen have stuck to their work and the way in which most of their unions have
encouraged them to do so, are commendable. (Applause.)

The Council then adjourned till Eleven of the Clook on Friday, the 18th
February, 1944 .
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